Tender for Supply of 30 Nos. of Cordless Telephones for operating

FAX Facility with SAMSUNG Multi Function Printer SCX-4521 FS

Name of the TENAEIEr e

(In case of Company/Authorised Dealer, the name of Proprietor/Partner should also

be mentioned)

Address of the Company/Authorised Dealer with Phone and Mobile Nos.

Name of Authorized Person with ..o
phone number (if any) e

U.P. VAT. Registration NO. oo

(Please enclose photocopy of Registration)

Details of Experience of sSUpply  .oooiieiiiiiiieeeeee e

(May be submitted on separate sheet)

Details of Earnest Money:

Draft No. s
Date
RUpees e
Name of Bank & Branch ..o
SL Item Rate (inclusive of all Rate (inclusive of all
No. charges and taxes) with charges and taxes) with
01 year warranty 03 year warranty
1. RSueiiiiiiiiie RSuiiiii
Date: Signature of Tenderer/

Authorized Signatory
Seal:




Tender Notice

High Court of Judicature at Allahabad
Lucknow Bench, Lucknow

Sealed Tenders are invited from the Companies / Authorized Dealers for supply of 30
Nos. of Cordless Telephones such as, Panasonic Model KXTG-2480BX, with 01 (one)
year and with 03 (three) year warranty respectively, for operating FAX Facility with
Samsung Multi Function Printer SCX-4521 FS at High Court, Lucknow Bench, Lucknow.

The Tender Form, duly filled, may be deposited with the Section Officer (Telephone)
of the Court till 04.01.2014 upto 2:00 p.m and the same will be opened on 04.01.2014 at
3:00 p.m before the Committee constituted by the undersigned in presence of representatives
of the Companies/Authorised Dealers, who may like to remain present. The Registrar reserves
the right to accept or reject any or all Tender(s) without assigning any reason.

Terms and Conditions of Tenders

1. The Company/Authorised Dealer must submit its Tender in a sealed envelope.

The Company/Authorised Dealer must have vast experience of supply of Cordless
Phones in Govt. Departments.

3. The Company/Authorised Dealer is required to submit a list of previous clients /
departments where it has supplied the Cordless Phones with Tender Form.

4. Earnest Money in the shape of Bank Draft for Rs.10,000/- of a Nationalized Bank

in the name of the Registrar, High Court, Lucknow Bench, Lucknow, valid for a

period of three Months, should be submitted along with the Tender.

Tender without Earnest Money Deposit shall not be considered.

6. If the Company/Authorised Dealer, whose Tender is accepted, fails to execute the
agreement of supply within 15 days of the acceptance, Earnest Money Deposit
shall stand forfeited.

7. The Company/Authorised Dealer, whose Tender is accepted, shall submit security

deposit Rs.10,000/- through F.D.R pledged in favour of the Registrar, High Court,

Lucknow Bench, Lucknow, within 15 days from the date of issue of Acceptance

Letter, which shall be released after the expiry of warranty period.

Incomplete Tenders shall be liable to be rejected.

. The decision of Accepting Authority shall be final and binding on all the parties.

10.  If any recovery is proposed by the Registrar of the Court, same will be deducted
from the bill.

11.  The Tender Form with terms and conditions shall be signed and sealed by the
Company/Authorized Dealer.

12.  Rates should be quoted inclusive of all charges and taxes. Nothing extra shall be paid.

13.  The Registrar reserves the right to accept or reject any or all Tenders without
assigning any reason.

14.  All disputes shall be subject to jurisdiction of District Court, Lucknow.

15.  The Earnest Money of the rejected Tenders shall be refunded after obtaining stamped
receipt as per Part- IV Rule 2 (11) Stock Purchase Rule.
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Registrar
High Court, Lucknow Bench,
Lucknow.



High Court of Judicature at Allahabad,
Lucknow Bench, Lucknow.

TENDER NOTICE

Sealed Tenders are invited from the Companies/Authorised Dealers for supply of
Cordless Telephones such as, Panasonic Model KXTG-2480 BX with 01 (one) year and with
03 (three) year warranty, for operating FAX Facility with Samsung Multi Function Printer
SCX-4521 FS at High Court, Lucknow Bench, Lucknow.

Tender Form can be obtained from the Cash Section of the Court on all working days
from 11.12.2013 to 03.01.2014 between 11 A.M to 2:00 PM on payment of Rs.100/-. Tender
Forms can also be downloaded from the official website of High Court
www.allahabadhighcourt.in. Downloaded forms can be submitted alongwith a Demand Draft
of Rs.100/- towards Tender document fee in favour of the Registrar, High Court, Lucknow.

Sealed Tenders shall be received in the office of the Section Officer (Telephone) on all
working days till 04.01.2014 upto 2:00 P.M. and shall be opened before the Committee
constituted by the undersigned on 04.01.2014 at 3:00 P.M. in the Chamber of O.S.D.
(Telephones) in the presence of the representatives of the Company/Authorised Dealers who
wish to remain present.

The Registrar, High Court, Lucknow Bench, Lucknow reserves the right to accept or
reject any or all Tender(s) without assigning any reason.

Registrar
High Court, Lucknow Bench,
Lucknow.


http://www.allahabadhighcourt.in/
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